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None of the persons who have—besn impleaded as respondents

in the O0A has appeared despite servics.
2, Having hgard the 1d. counssl for the parties ths ﬁﬂ is allowyed.
The applicant is permitted to implead 9 persons named in the MA at
S1.Nos1=4 and 6-10,
3 | The anended OA be filed within 2 weeks and the copy of th;
7  amanded OA be served on the newly added respondents, The neuly added

respondents may also file rgply within 4 weeks thereafter. Ths MA

.3tands disposed of,

44 The OA bg listed for hearing on 27,5,2002,
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